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CENTRAL ADMINISTRATIVE TRIBUNAL '

PRINCIPAL BENCH

RA No 25^/2v001
i n

OA N o 2 2 / S 8

New Delhi this the 3rd day of July. 2001

Hon'ble Shri V.K. Majotra, Member(A)
Hon'ble Shri Shanker Raju, Mernber(J)

K ■ S. Mono~i S-
r/o'F-25, Kalkaj i
New De 1 h i - 110 01 9 , ... Applicant.
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V " n o U o

1 . Umon of India thruuyh
S e c r e t a r y

Mi ni -stry of Pi nance
Oe(oa.rtrnent of Revenue
North B1oGk

New ue1hi.

2. Directcjr General

D1 recitora.te General C'f Cust-orns &

^  Central E.xcise
New Delhi . • ... Respujndents

ORDER (By c-i rculation )

Shri Shanker Ra.iu, Member!Jl:

This RA has ccjiiie by way of ct rculat-'ion. The

apT) 11 ciant- a.tterrir)ts to rearyoe the OA afresh by way of

filing the pi resent RA. We find that neTther ar'i error

apipia.re!it on the face of the record non discovery of

any new rnatenal which warra.rits ciur interfereriC'e in

this R.A. The present RA is beyond the scopie and amlrit
Section 22(3)(f) of the /AT Act, 1985 read with

of Rule 17 of Central Adniinistrative Tribunal

1, rr uueuU!' e ) rcu i tj.-s , i yo / f ea.u vv i bfi ur uef "■ / nU i e i c

CPC, In thi.s View of ours, we are fortified by th^3

ratio of K.Ajit Babu & Ors. Vs. Unicin of India &

.-s . j f \ oL'J OU CO = Auuul" Q \ 0-J ! Y riM cO^/ i i n

cc/^o i -s ulsrii iMseu by u i t CU laL. tun.
r

( S H A N K E R R A J! J ) ( V , K . M A J O T P A }
MPMBFR(J) ' MEMBER(A)
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